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IN THE CocNTRAL ADMINISTHATIVZ TR1IBUNAL [KI/’
JAIPUR BENCH, «

JAIPUR,
¥R

Date of Decision: July 6, 1993,

OA 1137/92

UMzSH SHABRMA & ORS., ..; APPLICANTS ,
Vs,

UNION OF INDIA & ORS, . veo HESPONJENTS,

CORAM :

it 2 ety

HON, Md, JUSTICE LU,L, MEHTA, VICZ CHAIRMAN,

HON, Mz, O.P, SHABMA, ADMINISTRATIV:Z M:AMBER,

For the Applicants v.. SH. J.K. KAUSHIK.

For the Respondents vee SH, MANISH BHANDARI ,

PER HON, MR, JUSTICE D .L, McHTA, VICc CHALAMAN,

This Bench has already deciced the identical questicn
in OA 537/92 (Shri Ashutosh Sharma & Ors, Vs, UCL & Anr,)
vide judgement dated 13,5,93., In view ot the decision in the
identical cases by this Tribunal, we allow the application
and direct that the benefits of revision of pay and fitment

on absorption vide Railway Board's letter No.E(NG)II/84/RC3/

- 15(AIRF) dated 15,5,87 shall be given to the applic-ants

from 15,5,87 with consequential monetary benefits, This
shall be done without putting them through any final retentio

test, e alsc airect that arrears be disbursec within a

period of 90 days from the date of receipt of the copy ol \
this order, In order to avoid multiplicity of litigation,
the respondents are also directed to allow similar benefit o

similarly placed employees, who may not have come before thz
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( 0.P. SHARR ) \ ( D,L. M3HTA
MEMBER (A) VICE LHAL&AAN )




